CENTRAL ADMINISTRATIVE TRIBUNAL,! JABALPUR BENCH, JABALPUR

Original &pplication No. 307 of 2004

Jabalpur, this the 20th day of April, 2004

Hon'ble shri Me.Pe Singh, Vice Chairman
Hon'ble shri Ma_dl‘an Mohan, Judlcial Menber

Prempal, aged about 42 ycarb,i S/0e
shri Tékram, Mail Driver (Retired),:
West Central Reilway, Dist. Katni (MePe)

R/o, No, 18/150, Babu Jagjiwan Wardg,

-

New Katni Jumctlon, Diste. Katni (MP). =~ ... A&pplicant

(By Advocate - shri Pankaj Dubey)

1.

2.

Versus

Union of India,, through
its Secretary, Ministry of
Railways, New Delhi.

Divisional Railway Manager (P),
West Central Railway,
Dist. Jabalpur (1.Pe) «e. Respondents

O RD E R (Oral)

By liePe 3ingh, Vice Chairman —

26

‘Hear'd the learned counsel for the applicant,

By f£iling this Originazl Application the applicant has

sought the - fotlowing main reliefs 3

3e

"a. to direct the respondents to appoint the son of the
applicant in consonance with the notification of the
Fespondents dated 2.1.2004 (Annefure 4-2), or in altematg

be to direct the respondents to consider the withdrawal
of the applicant from voluntary retirement, or in
alternate,

Ce to direct the respondents to consider the Amnexure
A-6 on sympathetic grounds and decide the same,®

The gpplicant has taken voluntary retirement and has now

requested the respondents to employee his son as a Driver in

the Reilway, In this comection he has given representations to

the respondents, The last one being 18th February, 2004

(fnnexure A-5) » The applicant has made one of the alternative

W to decide his pending rq:reaentatlon Arn e eure A-g

{



* 9 %

and not Ammexure A-6 as mentioned in the relief clausece.

4de In the circumstances, we deem it gppropriate to direct
the respondents to consider the representation dated 18th
Febmary, 2004 of the applicant by passing & speaking,
aeto.lled and conSidered order within a perlOa of three months
We do so accordingly.
from the date of receipt of copy of this order {The spplicant
is directed to send a copy of this order alongwith the OA to
the respondents within 15 days from the date of receipt of

copy of this order,'

5. Accordingly, the Original Application stands disposed of

at the adnission stage itself.

(Magan Mohan) (4 (:%/);Léh)

Judicial Manber Vice Chairman
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